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1.0RDER DArED 5.12-2002., 

Heard Mr..1Q.MOhafltY.1earfled counsel 

for the Applicant. It appears from the records 

that the Applicant vide AnnexUre-lO dated 

13.11. 2002 preferred an appeal before the 

Appellate Authority in the rnatter.In vii of 

the above we direct the appellate authority 

to dispose of the peal within a period of 

thirty days from the date of receipt of a copy 
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of this order. Till djosa1 of the Appeal 
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Uxic1er AnnexUre-10 dated 13.11.2002, no 

punitive recovery shall be made from the 

AppliCaflt,if the same has not already 
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been taken place. 

After disposal of the appeal,if 

the grievance of the Applicant would still 

subsists,he is at liberty to come to this 

rriiunal for further adjudication. 

0.A, is accordingly disposed of. 

NO costs. 

Copies of this order be st to the 

RespOfldts alonywith copies of. the 0.. 

Free copies of this order be given to learned 

Counsel for the Appliccint and 1141r.A.K.1305e, 

Learned Senior Standing counsel for the Union 

of Idia,on whom a copy of this original 

Application has seen served. 
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